
 

IN    THE    HIGH   COURT    OF   MADHYA   PRADESH
AT JABALPUR

BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,

CHIEF JUSTICE
&

HON'BLE SHRI JUSTICE VINAY SARAF

ON THE 17th OF NOVEMBER, 2025

MISC. CIVIL CASE No. 3261 of 2025

SUMITRA BANSHKAR
Versus

THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:
Shri Shrikant Shrivastava, learned counsel for the petitioner. 
Shri Anubhav Jain, learned Government Advocate for the respondent/State. 

ORDER

Per: Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

 I.A.No.20175/2025, an application for condonation of delay. 

For the reasons stated in the application, the delay is condoned and the

application is allowed. 

M.C.C. No.3261/2025

1.    Applicant seeks restoration of R.P.No.375/2024, which was

dismissed for non compliance of common conditional order dated

19.12.2024.

2.    Learned counsel for the applicant submits that counsel for the

applicant could not have contacted to the applicant for the relevant

information due to which some time was lapsed. He further submits that non-

compliance of the common conditional order is bonafide and not intentional

1 MCC-3261-2025

NEUTRAL CITATION NO. 2025:MPHC-JBP:58330



 

(SANJEEV SACHDEVA)
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(VINAY SARAF)
JUDGE

on the part of the counsel for the applicant for which the party should not put

to suffer. 

3.    In view of the above submissions made by the counsel for

applicant, Registry is directed to restore R.P.No.375/2024 to its original

number. Applicant shall cure the defects within one week, if any.

4.    Accordingly, the MCC is disposed of.

5 .    Registry is directed to place the copy of this order along with the

record of R.P.No.375/2024.

P/-
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